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CERTRAL ADMINISTRATIVE ?ﬁi%ﬁﬁﬁ&,
JIODHPUR BENCH, F%EHF'&R |

Original Application ?é&fh 20472007

Date of order: 20.11.2007

CORAM: }
HOR'BLE MR, JUSTICE AK. YOG, JUDICIAL MEMBER.
HON'BLE MR. TARSEM LAL, ADMINISTRATIVE MEMBER,
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. ria_; Kumar sfoc Shri Pura

Jagdish Prasad sfo Shri Yad Ram, aged about 40 yrs. Residen
re

-~
&

.Marayan Ram sfo Shri Hema Ram, aged about 40 yrs

Resident of Quarter No. P 36/11, MES, Colony, Suratgarh
Frasantly working on the post of F.G.M. in the office of G,
{Army], Suratgarh, (Sri Ganganagar).

n ad apout 40 yrs. Resident
of QtrNo, P, 40/4, M ny, Suratgarh Prasently
working on the post of F.G.M. in the office of G.E. {Army],
Suratgarh, Distt. Sri Gan nga

nt
of Qtr. No. P/ 3871, MES. Colony, Suratgarh Presently
war&*m@ on thel post of F.G.M. in the office of G.E. {Army)
Suratgarh, Tiinstt}i Sri Ganganagar.

LApplicants.

Mr. 5.K. Malik, counsel for applicants,

fnt
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St K. Parveen, colinsel &

'?;“"Eﬁﬁuﬁ

Slaion of India, i’hmugh the Secretary, Ministry of Defence,

Raksha Bnawan, New Delhi

. Director General, E}gmﬁe, -in-Chief  Branch, Army Halrs,,
Kashmir House, DHQ, Post New Delhi.

Commander Works Engineer (Army) Bikaner {Rajasthan).

. Garrison Enginser {Army) Suratgarh, Distt. Sri Ganganagar.

...Respondents.
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(Per Hon'kle Mr. Justice ALK,
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tially prayed for
time to file reply. Howsever, we are not inclined to grant time

in view of t%;e order proposed to dispose of the G.A, finally at

this stage.

Present case - is o claim 'senierity’ which shall require
ascertainment of Tactsfdates, elc. which can be done effectively
by the Resp naes‘st:s - authorities who has advantage to perus

original records ‘a‘gfmre it

From the pleadings contained in G.A. (particularly in para
4.3}, it is evident that applicants have filed representations for
redressal of their grievances / reliefs as claimed thiough this
0.4, According to the applicants, thelr representations have

not been decided.

In the aforesaid f;&"z"“msi:aﬁ we direct the applivants to

I

file a carfified copy of this order along with a complete copy of

the present OA. {with all annexures) and also additional
repreaentatfonfs ¥ so advised within four wesks from today
before concer npd competent authorily and the said authorily

shali, after afferding opportunity of hearing, decide the same

by passing a regsoned order in accordance with law within
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